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¢ ' PRINCIPAL BENCH
NEw DELHI,

CP No.37/95
OA No, 246/94

New Delhi, this the 6th day of June, 1995,

Hon'ble Mr J.P. Sharma, Mambar (J)
Hon'ble Mr B.K.Singh, Member(A)

Shri Raj Jareshuar Ba%i

s/0 shri Jyoti Pd,Bali,

Retired Superintendant,
Commarcial Branch, Baroda Housa,
New Delhi,

(through Mr G.D.Bhandari, Advocate),
‘ Vs,

1. Union of India, through

the General Manager, Northern Railway,
Baroda Housa, Neu Delhi,

2, The Chief Personnel Officer,
Nort hern Railyay,

Baroda House, Nou 0slhi, «..Respondant s,

( Theough sh, B, K, Aggarwal, Advocata )
Order(oral) .
(delivered by Hom'ble M Jo Pe Sharma, Momber( J)

Mr B.K.Agqat yal, lear ned counsel for
the respondents has filad a letter datad

30,5.,1995 which goes to shoy that the judgment

under issus has since basn complied with in

‘letter ang spirit, This fact is conceded by
the learned counssl for the petitioner,

In view of this, the petition is disposed

of as having bscome infructuous and the not ica

1s is discharged,
‘k‘, S gﬁyk/p/“
(B.K.Sin?hg

( 3.%. Sharma )
Member (A

Member (J)
/sds/




